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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE TWENTY NINTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE VAKITI RAMAKRISHNA REDDY

WRIT PETITION NO :32682OF 2026

Between:

Sukanya Singh, D/o Hemant Singh Aged 23 years Occ Student Rlo 924

montesari Gali charfatak Thana Cantt Mohaddipur Gorakpur District Uttar

Pradesh State
....PETITIONER

AND

't. The State of Telangana, Represented by lts Principal Secretary Medical

Health Family Welfare Department Secretariat Buildings, Hyderabad-500055
2. Kaloji Nararayana Rao University of Health Sciences, Represented by its

Registrar Warangal

...RESPONDENTS

Petition under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an appropriate writ order or direction more particularly one in the nature of

writ of mandamus declarlng the action of the respondents in not allowing the

petitioner to exercise her web options for admission into MBBS and BDS courses

under Management Quota B and c category for the academic year 2026-27 in the

colleges affiliated to the 2nd respondent university in pursuance to the GoMs No

125 Rule (iii) which amended to the GOMs No 114 is illegal arbitrary unconstitutional

and consequently direct the respondent No 2 to allow the petitioner to exercise her

web option for under Management Quota B c category for admission into

MBBSiBDS course in the next phase of counseling for the academic year 2026-27 in

the colleges affiliated to the 2 respondent university.



l.A. NO: 1OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to allow the

petitioner to exercise web option for under Management Quota B C Category for

admission into MBBS/BDS course in the next phase of counseling for the academic

year 2026-27 in the colleges affiliated to the 2nd respondent university pending

disposal of writ petition.

Counsel for the Petitioner: SRI L.RAM SINGH
Counsel for the Respondent No.l: SRI T.RAMESH,

AGP FOR MEDICAL HEALTH & FW
Counsel for the Respondent No.2: SRI T.SHARATH, SC FOR KNRUHS

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THI HON'BLE I'TIE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

,IHE HON'BLE SRI JUSTICT] VAKITI RAMAKRISHNA REDDY

WRIT PETITION No.32682 OF 2026
(CNR No.tlBIl(10 I 067 I 382026)

Dated:Z9.09.2026

B etrvecn:

Sukany'a Singh.

D/o. Flemant Singh

and

I hc StIrte of Telangana
Representcd bf its Principal Secretan.
Me dical & l{ealth I amill Welfarc Departmcnt,
Secretaliat Buildings, Hydcrabad and anothcr

ORDER

... Petitioner

..,Rcspondcnts

Sri L.Raur Singh, lcarned coLtnscl appears lbr the petitioner. through

video cont'ercncing

Sri 'f .Ramesh, leamed Assistant Govcmtnent Pleader for Health, Medical

and F'amily Welfare Department, appears for respondent No.1

Sri T.Sharath, learned Standing Counsel ibr Kaloji Narayana Rao

University ol Health Science s. appears lbr respondent No.2.

2. -I'he Writ Pctition has bcen prcl-errcd r,',ith the lbllowing prayer:

''For the reasons slated above. it is pralcd that thrs Ilon-blc Cotlrt lra) be pleased to issue an

appropriate urit. ordel or direction morc particulittll one in the tlatlrre of writ of nlandamus

declaung the action oI the respondenls in not allowing the pctitioner to exercise hef web oPtrons

tbr admission into NlBBS and BI)S coursus urtdL'r \lanagerrrtr t Quot.r ""8" and C" category for
the academic year 2026-21 in the college's rtfiliar(d to the 1"'' rc'spondent University in putsuance

to the C.O.Ms No 125 Rule (rii) which amendcd to the C.O Ms.No.ll'l as illegal, arbitrary.
unconstitutiorlal and conseqLrentll- clirect the tcspottdenr No.l to allorv thc petitioner to exercise
her web op(iofl tbl under Managernent Quolil B' and 'O" cctegory for admission into

MBBSi BDS course in thc next phase ofcounsclling, lilr Ihe academic lear 2026-27 in the colleges



l

affiliated to thc 2'd respondent universit\ and be pleased to pass such othe. order or orders as this
Hon'ble Coun ma1 deem fll and proper in the circurnstances ofthe case.'

3. Learned counsel lor the petitioner submirs that during the first phase of

counselling, the petitioner rvas undergoing rreatment for Typhoid fever, but

however when she attempted to exercise her web option under.B, and,C,

categories, she did not receive the one time passw,ord (OTp ) by the

cut-off time i.e.. 4:00 PM on 11.09.2026 tbr participating in the web based

counselling fol admission to MBBS/BDS course in the respondent-universitv

under the notification, dated 04.08.2026 and as such she could not complete the

process. Therefore, the petitioner addressed a mail to the respondenrUniversity

on 22.09.2026 seeking permission to exercise web option in second phase of

counselling under "B" and "c" categories. but the sarne has nor been considered.

He further submits that the respondent-U niversity be directed to decide the said

representation in a tirne bound manner.

4. Learned Standing Counsel for the respondent- Un i'ers it' has drar,",n our

attention to G.O.Ms.No.l25, dated 22.09.2022, specilicalll clause (iii) of Rule 4

of the Telangana Nledical and Dental colleges Admission (Adrnission into

MBBS/BDS Courses) Rules, 2017. r,",hich provides as under:

..(iii) KNRtjHS wrll norily the ulerrt list olelrgible candidarcs afier. lcrification of
certificates on the rrebsite. K\.-RUHS shall issue a norification on the. trebsire of the
schedule lbr erercising 

"r'eb 
options by eligible candidates. Llnircrsitr also is dirccted

to issue press releasc besides web notificarion.,'

5. we are of the opinion that if the candidate is Lrnabre to exercise ,u,eb

option on account ol'non-leceipt of orp belore the cut-off tir.ne and date br



)

which the web based counselling is closed, the aforesaid sub-rule would not be

read ro den;'' funher opportunity to the candidate for participating in the web

based counselling in any subsequent phase of counselling for the same year.

However. in order to determine as to whether OTP was indeed issued by the

service provider and delivered or not, the respondents are required to examine it

with lelevant electronic log obtained from the service provider while

considering the petitioner's representation. l'herefore, the respondents are

directed to consider the petitioner's representation. dated 22.09.2026 in

accordance with law and taking into consideratron the observations made

hereinabove within a period of fbur days.

6. With the above directions. the Writ Petition is disposed of. No order as to

costs.

Miscellaneous applications pending, i1'an1. shall stand closed

SD/.MOHD ISMAIL
DEPUTY REGISTRAR

//TRUE COPY//

SECTION OFFICER
To

The Principal Secretary Medical Health Family Welfare Department
Secretariat Buildings, Hyderabad, State of Telangana-500055
The Registrar, Kaloji Nararayana Rao University of Health Sciences,
Warangal
One CC to SRI L.RAM SINGH, Advocate IOPUCI
One CC to SRI T SHARATH, SC FOR KNRUHS IOPUCI
Two CCs to GP FOR MEDICAL HEALTH & FW, High Court for the State of
Telangana, at Hyderabad. [OUT]
Two CD Copies
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HIGH COURT

DATED: 2910912026

ORDER
WP.No.32682 ot 2026
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DISPOSING OF THE WRIT PETITION

WITHOUT COSTS.
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